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THE ASSAM CATTLE PRES ERVATION BILL, 2021

A
Bill

to provide for the preservation of cattle by regulating their
slaughter, consumption, illegal transportation and matiers connected
and incidental therewith.

Whereas for giving effect to the policy of the state for securing
the principles specified in the Directive Principles in Article 48 of
the Constitution of India;

It is hereby enacted in the Seventy-second year of the Republic

of India, as follows:-

1. (1) This Act may be called the Assam Cattle Preservation
Act, 2021.

(2) Itshall extend to whole of the state of Assam.

(3) It shall come into force on such date and in such areas

as the State Government may; by notification in the
Official Gazette, appoint in this behalf.

2. The Act shall apply t.o the cattle specified in the Schedule of
the Act.

3. In this Act unless there is anything repugnant in the subject or
context-

(z) "Animal Market” means a market place or sale-yard or
any other premises or place 10 which animals are
brought from other places and offered or displayed for
sale or auction and includes animal fairs and cattle
pounds, as duly licensed or recognized under a State
Act or any other law for the time being in force or any
rules or regulations made hereunder;

(b) "Beef” means flesh of the cattle in any form whosc
slaughter is prohibited under this Act;

(c) "Cattle" means an animal specified in the schedule of
the Act;

(d) "Competent Authority” means the person of persons
appointed in this behalf by the State Government by
notification in the Official Gazette to exercise the
powers and perform the functions of a competenl
authority under this Act or the rules made hereunder
for such area or areas and for such period as may be
specified in the notification;
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"Gaushala” means a shelter established for the
protection and preservation of cattle registered as such
with the department of Animal Husbandry and
Veterinary under the State or Central Law;

"Notification” means a notification published in the
Official Gazette;

"Prescribed Authority” means any authority presqribed
or appointed by the State Government for carrying out
the purpose of section 5 of this Act;

"Prescribed” means prescribed by rules made under
this Act;

vSchedule” means a Schedule appended to this Act;

"Slaughter house” means slaughter house as specified
in section 6 of this Act;

"Siaughter” means killing by any method whatsoever
and includes maiming and inflicting of physical injury
which in the ordinary course shall cause deatl;

"Srate Government” means the Government of Assam;
"the State” means the state of Assam;

“the transport of cattle” means transport by any vehicle
including boat, vessel etc. and/or transportation of
cattle on foot; and

"Veterinary Officer” means an officer of the Animal

Husbandry and Veterinary Department of Assam
appointed as such under section 8.

Notwithstanding anything in any other law for the time being
in force or in any usage to the contrary, no person shall
slaughter or cause 10 be slaughtered, or offer or cause to be
offered for slaughter of any cattle:

Provided that killing of a cattle by accident shall not be
considered as slaughter under the Act.

(1)

Notwithstanding anything in any other law for the time
being in force or in any usage to the contrary, no
person shall slaughter or cause to be slaughtered, or
offer or cause to be offered for slaughter any cattle
unless he had obtained in respect thereof a certificate in
writing, issued by the registered Veterinary Officer
under Animal and Husbandry Department for the area
in which the cattle is to be slaughtered, that the cattle is
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